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NESTLE INDIA LIMITED

(Cit; L152020LT958FLCO03TER]

Hegd. CHEice: 200/ 101, Warld Trade Centne, Barakhamba Lane, Mew Defd-110 001
Ernal: investoni@in nestle.com | Websiie www.nestiein | Phe 011-234168891
PUBLIC NOTICE FOR LOSS OF SHARE CERTIFIGATE(S)

Motice iz hereby given that the undermentioned share cerfificate (s} contaming shares

molila Motilal Oswal Home Finance Limited
s ik"ﬁ{\” I Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot, Prabhadevi,
Hiois Franee MUmbai-400025. Email :- hfquery@motilaloaswal.com. CIN Number :- U65923MH2013PLC248741

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued

HINDALIETAN LNELEVER, LIMITED
{Fuomer®y Hindustan Laver Limbad|
Riad, O, Hindustan Usilever Limbed
Unllever hause. BO Sawani Marg, Chakals,
Andheri]|Ezsl| Mumbai-40009%

Fioko e by rvmn Dhal e Palons: e pircaled o

COMPANY NAME: LARSEN & TOUBRO LTD

CIN: LoO80sMH1246PLCOOATES
Regd Odfice; L & T Howse, Ballard Estate, Narottam Morarjee Marg, Mumiai, Maharashéra, 400001

aftace value of Rs. 10/ each o face value Rz, 1/- each (*Shares®) as applicable, have bt mpried 75 bskibeadnd o Comery ik b Emsall I0: [gre@tarsesloubro. com Demtgnd gitice da(;ed m;nti%rz)eg her](caundttet: czllitng L;pon th(ta f?ltlﬁwingdborrtg)wers to repay the amount mentioned in the notice being also
war ket tha Camo a uive s 0k A 2l Ro i vt W o ki o e e ki . rvire s g _ mentioned hereunder within ays from the date of receipt of the said notice.
:n.elrr| E'I-l':l'::hJ"lm'l I_m::' C_Lrim;? db?jl::": 2 d_'_l' EI EIIIrI'“l'.IdJL-d T::hh_ht;_t'mhpd:" :sr;w g -.J.E_:;r_;-;- o b g;_ﬂﬁr._;_.- ] :neI.:uiis.:r:uh;;::ﬂ:‘:.;gfp:felz::réﬁ;ﬂ E,_.L;:,:Ei:;‘;‘ﬂ:;fg.ﬁﬁﬂgf" HEIR The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general that
O g5 ahares &l s heglstenad 0ffce Wit §o iay s {rom te ais ol s e, e sach Eia WA Comoarm ol & Pesrnd (B o8t 15 undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub section (4)
iCompany will proceed with ssuance of the antilement better / cradit of shares i g Pl £ o, | Name orihe Holdet Falio W, | Xird of Sacertiies | Ko ol CorBficad | novinciive Noc. of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.
stcordance with applicable laws, in ey of the undesmentianed Shares. REEN | Foin M o shors{Centione Dsiamie Sk Tl | Seni u. Loan Agreement No. / Name of Date of Date of .
Startin No. of Qe sctat | [ ven) | Mo | e i, | Warvindés Chowdbury | 76G02647 | Eqeily shares el | 300 1361567 | 1399234258 St | “the Borrower /Co-Borrowers/ | Demand Notice |Possession| PeSCriPtion of the Immovable Property All that
g9 Lo e J Srivastava Rs. 2ipach 1299294554 No. . part and parcel of proprty consiting of
Certificate Mo(s). First'Sale Shareholder T S T S e T e A i e T Guarantors & Outstanding | Taken
il ] 1 rely o r WEy . X d W
154371 GALRI MEHRA 3115 Fiiﬂ":’{:ﬁ HLLY 13l nl::ﬁ-:r-:s|-.!.1|||Im’ll:’fr:ufﬂ:ﬁ:iuux}ni‘."\-‘.;'r. I'.-:1r1|a1'r.li=|'|-.-:||r1:llulIlmzm:ﬁlul-.l:llllili'.ﬁl.:ﬁ shauid Indge sach s Flat No. 205, 2" Floor Samarth Apartment Gat No. 144
. v A o kel N R 7] ] e al its regisiened office at Fe address paen aboie within 15 days of the publication of s notice atter wiich no dam wil . i _ _ i
566909 GALRI MEHAA 53267944 Clabrant) | 26171 21 el lsaigabitiy it ey Ayl i ol i LXKAL90115 160010547 18.06.2024 | For Hissa No 2. Old Survey No. 50 Vangni 0 0 Nr Survodaya
- J < Tighar pame of the hoderC iimarn 1. Borrower: Nilesh Jagannath Zende 15.05.2026 |Nagar & Amina Bakery 421503 Thane Thane Maharashtra.,
764726 - 27 GALIRI MEHRA BEA07OE2 ok Place: Mumibai, Matarashira Rurvibar Chidtony Stivatiens CoB - Nutan Nilesh Zende | RS- 413928 East: Gut No. 144 Plot No. 61. West: Gutt No. 144. Plot
595 TERESA D SILVA 961781961 e Rl 55247, Srd o, it side Khasta Mo, 2 162, Schanl hlock, Shakamut East Dahi-11005e o-Borrower : Nutan Rilesh zende ast: Lut No. ot No. o1, West: Lutt No. 134, Flo
- . o q]"f',f-“;‘ﬂ; No. 63, North: Road, South: Gutt No. 144, Plot No. 10.
The abave information is alse avafable on the websile of the Company. e R Tt Ao | Dama LXKAR00117-180066808 08.07.2022 ] For Flat No. 209, 2 Floor B Wing Parshuram Plaza Ne S. No.
For Mestlé India Limiled 2. | Borrower: Rajnath Rameshankar Yadav | " 14.05.2026 |154 Old S. No. 118, H. No. 2 Mouije Nilje Dombivali 421202
. . Rs. 8,39,399/- S
Date - 1B-D5-2026 Pramod Kumar Rai Co-Borrower : Geeta Rajnath Yadav Dombivali Raigarh(Mh) Maharashtra.

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property

will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Sd/-

Authorised Officer
Motilal Oswal Home Finance Limited

Place : Gerugram

NOTICE

TRENT LIMITED
Registered Office: Bombay House, 24 Homi Mody Street,
Mumbai, Maharashtra, 400001
NOTICE is hereby given that the certificate[s] for the undermentioned securities of
the Company has/have been lost/misplaced and the holder[s] of the said securities/
applicant[s] has/have applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such

Company Secretary

3Gl QYR 6B ODISHA POWER TRANSMISSION

QRS FSIET M8 CORPORATION LIITED

(636l QRQT 99 VL) oo (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

o o m o ome o o R W E O E O MR B GE W MR TR N R M B T M MR W W W W N W TR M R O E W o m W o W m o m E e mom m wm omom

NOTICE INVITING E-TENDER

Place : Maharashtra
Date : 19.05.2026

Phoenix ARC Limited

(formerly known as Phoenix ARC Private Limited)

i Phoenix AR REGISTERED OFFICE: 3 Floor Wallace Towers (earlier known as Shiv Building) 139/ 140/
l.._':_} B/1 Crossing of Sahar Road & Western Express Highway Vile Parle (E),Mumbai - 400057

POSSESSION

NOTICE

) ) ) . . e ) E-Tender o = Whereas, the Authorized Officer of Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) (acting as trustee
claim with the C_ompany at 't§ Reg'Ster?d Office _V\_"th'n 15d_ay3 from th's_de_lte, 9'39 N Tender Descrlptlon: Estimated Cost of Phoenix Trust Fy20-21) (Phoenix) under the securitization and reconstruction of financial assets and enforcement of security
the Company will proceed to issue duplicate certificate[s] without further intimation. 0. interest act, 2002 and in exercise of the powers conferred under section 13(2) read with rule 3 of the security interest (enforcement)
& . - CPC- . T . _ rules, 2002 issued demand notices to the borrowers, co-borrowers, guarantors as detailed hereunder, calling upon the respective

[a::Tte[:c])ﬁife?[osl ]d ?fr[:r! ] K:‘:dc;fafzt:;:fs Ser\(l::.ri(:ifes Distinctive number[s] 13/2026-27 SeIeCtlon Of agenCY for prOVldlng Services Of Rs. 21601751008/ borrowers, co-borrowers, guarantors to repay the amount mentioned in the said notices within 60 (sixty) days from the date of receipt
. ’ Y Man power (DEO & Attenda nt) on ContraCt of the same. The said borrowers, co-borrowers, guarantors having failed to repay the amount, notice is hereby given to the borrowers,
HARI SHANKAR Equity 880 1138741 — 1139620 . co-borrowers, guarantors and public in general that the authorized officer of the company has taken possession of the property
BHARGAVA Face Value Rs.1/- described hereunder in exercise of powers conferred on him under section 13(4) of the said act r/w rule 8 of the said rules on the dates
utsource asis to .
] ] . . . = 3. mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are hereby cautioned not to deal
Place: Delhi Namefs] of holder[s] / Applicant[s]: Last Date & Time of Submission of Bid: with the properties and any dealings with the properties will be subject to the charge of Phoenix for the amount specified therein with
Date: 18-05-2026 HARI SHANKAR BHARGAVA 03.06.2026 upto 17:30 P.M. future interest, costs and charges from the respective dates.
Details of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust, outstanding dues, demand notices sent
= - 14/(;:;’2%- ) Selection Of agency for providing SerViceS Of Rs. 69100,083/_ under section 13(2) and amounts claimed there under are given as under:
27 =
. . ™ Man power (M iSC.) on contract (OUtSOU FCEd) S. Name and Address of the borrower, Co-Borrower, Details of the 1. Demand notice date
Pc Dmﬁtms : NO Loan account No., Loan amount securities 2. Date of Symbolic/Physical
basis to OPTCL. Possession
Last Date & Time of Submission of Bid: | 3. Amount due in Rs.
' N VI BTA D I AG N OSTI c L I M ITED 1. | Akramali Babulal Nadaf (S/DIW of Babulal Nadaf) All That Piece 1) Demand Notice Date

27.05.2026 upto 17:30 P.M.

Providing catering services at Transit House,

Bhubaneswar & Guest House Puri, OPTCL.
Last Date & Time of Submission of Bid: 2
29.05.2026 upto 17:30 P.M.

Complete set of bidding documents are available at www.tenderwizard.com/OPTCL
and www.optcl.co.in.

Building No 18/A/202,Best Vasahat,Chandivali,Mhada
Colony,Near Sakinaka Police Station,Sakinaka,Mumbai

And Also At Ravish Bobani Health Consult, B-37,

Chandan Apt, Makhmali,Talao,Noori Baba Durgah
Road,Thane,Maharashtra-400601

Bubulal Kashim Nadaf (S/D/W of Kashim Nadaf)

Building No 18/A/202,Best Vasahat,Chandivali,Mhada
Colony,Near Sakinaka Police Station,Sakinaka,Mumbai
Loan Account Number: LXPAN00115-160007516

Loan Amount Sanctioned:Rs.12,30,875/- (Rupees Twelve
Lakh Thirty Thousand Eight Hundred & Seventy Five Only)

And Parcel Of
Mortgaged Property
Of S No 45,H No 12

A,12 B Total Adm
800Sqg Mtrs And
Mayflower Flat No
104,First Floor,A
Wing,Area 620Sq Ft
Sitauted At Village-
Adivali Dhokli, Tal
Ambernath,
Dist,Thane

16-02-2026
2) Date of Symbolic
Possession- 15-05-2026
3) Amount due in Rs. 29,55,173
(Rupees Twenty Nine Lakh Fifty
Five Thousand One Hundred &
Seventy Three Only) Due And
Payable As of 16-02-2026 With
Applicable Interest From 17-02-
2026 Until Payment In Full.

Corporate ldentity Number: LEG1 D0MH2023PLCA14723
Registered Office; 1 GF, Piot 217, Ambavat Bhavan, N.M Joshi Marg, Dakisle
Road, Mumbai - 400 013, Maharashtra, India,

Corporate Office: 1012, 7 (ih Foor, Hubfown Viva CHS Lid, Western Exprass
Highway, Mogra Village, Near Shankar Wadi, Jogashwari East,
Mumbai - 400 060, Maharashtra, India. | Telephone: 022 - 4871 0036
Email; investors@pcdiagnostics.in | Websile: www. podizgnostics:in

EXTRACT OF THE STATEMENT OF THE AUDITED STANDALONE AND
CONSOLIDATED FINANCIAL RESULTS FOR THE HALF YEAR AND
YEAR ENDED MARCH 31, 2026.

{Requlation 33 and 47(1) of the SEBI (Listing Obligations amd Disclosure

CPC-

15/2026-27 Rs. 38,19,637/-

(%)/optcl_odisha HIPR-13/2026-27

)/optcl.odisha

Authorised Officer
For Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited)
(Trustee of Phoenix Trust Fy20-21)

F.’Iace-: Maharashtra
Date: 19.05.2026

FORM A
Requirements) Regulations, 2015) PUBLIC ANNOUNCEMENT
The audited Standalone and Consolidated Financial Results of the Company for the (Regulation 12 of the Insolvency and Bankruptcy Board of India e T s Z SHIVALIK Bl METAL GﬂHTHﬂ I—s LIMITED
Halt Year and Year Ended MARCH 31, 2026 {*Financial Results”) were considered (Liquidation Process) Regulations, 2018 ~__ INCORPORATION] RULES 20| Wy Regd. Office: 16-18, New Elactronics Complex Ghambaghat, District Solan (Himachal Pradesh}-173213
; . : : 18 7026, Th FOR THE ATTENTION OF THE STAKEHOLDERS OF BEFORE THE REGIONAL I:-!HEC.'!'CIF;.\".'E._TEF!I'-.I ?ﬂ' CIN : LZT10THP1984PLCODSEG2
AR v RS0 MoND DE WL SOepny "okl Gl el 15, y SHRI TRADCO DEESAN PRIVATE LIMITED PRGN AT T N EXTRACT OF AUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
g : : I WAHARASHTRA SHIVALIN - = - : : i
Financial Results along with the Audil Report (Standalone & Consolidated), are RELEVANT PARTICULARS ™ THE MATTER OF FOR THE QUARTER AND YEAR ENDED 31" MARCH. 2026
gvailable on the website of National Stock Exchange of India ie. www.nseindia. gL PAATICULARS DETAILS ’:II;'E Eﬂ%ﬁrﬁﬁ ﬁqTET:fnztzﬂgEﬁEFxTJ !I%r:il EESL;E'-
il srac T B 1 e o bl . i e e gL i - R TN [ e B i e et e
com and on the website of the Company i.e, hitps/www. podiagnostics.in 1. [Name of corporate debtor Shri Tradco Deesan Private Limited N ﬂﬁwéy THE COMPANIES Standalone Consolidated
The Financiat Results can also be accessed by Scanning the OR Code given below, 2. |Date of incorporation of corporate |17/05/2010 A RATICEY RULES, 204 3 Particulars QuarirEnded] Year Ended |Quarer Ended| Quarter Ende] Yoar Ended | Quarier Exded
dabitor IN THE MATTER OF : HARNE | M0RN0RE | AALNS [ AEE | 301202 31032028
3. [Authority under which comporate | Register of Companies, Mumbai Fcﬁﬁﬁﬁ%ﬁﬁ%ﬁﬂﬂﬁ adisd | Mudted | Modtsl | Audd | Audind | ot
debitor is incorporatady reqistarad rﬂlf«'ﬁ‘ TS REGISTERED OFFICEATELATNO.| | 1 | Total Income from operations 1208911 | 4749671 [11.749.71 | 1660381 5831335 | 13.59243
4. |Corporate Identity Mo. ¢ Limited U15400MH2010PTC 203313 GAT NO. 242 HISSA WO, 1, DIGHA AROLI | |2 | Net Profitfor the penod (before Tax, Exceptional and | or
Liahility [dentification No. of Tﬂbi*-r’.:lﬁ':;'l CITY, MUMBAL, MAHARASHTRA Exfraordinary ifems) 274273 | 11,03877 | 2639.01 | 3457.76| 1278352 | 282847
corporate debtor [ ekiciisin vt ARPLIGRNT| (3 | Wet Prom for e penicd befure Tax (sfer Exvepional o . -
By order of the Board 5. [Address of the registered office and |26, Anantwadi, 4th Floor, Bhuleshwar, IHFEITjﬁGfEnI:E;I;FF%EZ Flg It:e:e:F ?f?éﬁi..f:-'ﬂﬁ y :‘1? ,'—..n,; !T_Tlra:thm:_y Iljlerr::lm T 274273 | 1095671 ) 263901 | 345776 1260186 | 282847
1 I i ik o - e i El FTOAI0r Ine penoo dRer Fax (Jier EXCSRE &
Invicta Diagnostic Limited principal office (if any} of the Mumbal, 400002 in the Regional Dirsctar under saction 13 of the | Bk e 5 _ . ) .
" S0/ carporale debtor Eﬁmnﬁn-uiéul Aﬁ:l &gm sHuk:.’uu 15;:r|r|'|:ell2;.'l1 o! i | lea; E’E“Thw'“wl"ﬁﬂﬂl PR 203795 | 818805 | 109150 | 260473 Q.5B5.ES [ 210516
I e T et DTSR PPN atation of the Mamorandum of Association of oilal Comprehensive Incams for the pariod [Comprisi
Place: Mumbai Soniya Nilesh Mahajan . | Date of clasure of Insolvency 15.05.2026 iy com iy L o s ;ﬁ:aﬁfﬁ';lﬂ; Profitfor e period {after tax) and et Ccmprer?enﬁri?e
Date: 18.05.2026 Company Secretary Resolubion Process _ hesd on Menday, 100 day of Hay, 2026 to enabla Income (after taxi] 204757 | 818032 | 196257 | 281303| gsesot | 211038
7. |Liguidation commencement date of |15.05.2026 :;-" '3-31 k. o o "th lrit?,ffﬂl '-:-i-'ﬁEE“t:ﬂ"-" & | Equity share capital
SALE NOTICE 118 Gorpors. Caior hfm;i_:lzl.:r: ﬂg: a&: Fi;trir :Ltdnm;-am:s_ [Face Vishue of the Share INR 2- Each) 1,15208 | 115208 | 115208 | 115208| 1,15208 | 1,152.08
- 8. |Mame and registration rumberof | M AkhE Ahuja, umbai-ll to “State of Uttarakhand” 7 | Other Equaty (exciuding Revaluation Reserves) as per
PSL LIMITED (IN LIQUIDATION) the insadvency professional acting | Registration No. IBBIIPA-001/1P-P- {""-'q[’f;,c:;::;'jﬁ':A‘:’”ﬁ}ﬁgkﬂg;;tﬁggﬂrﬁzg audited balanca sheet of previcus year 43,178.97 -| 4698264
CIN: LE7120001587PLCO0Z3E5 . as lguidator 02072/2020 2021/13213 ol the Company ma deiver alher o e HGA- 8 | Earnings Per Share| Face value of the share INR 2- each)
palelere sz K3 = AV oA Te Ak T, - 3860, - . o 151 las G i1 B limg inwas . 1
Riegistersd Address: Kachigam Daman, Wadon Terrdory of Daman and Die- 386210 0. |Address and e-mail of the Fioor Mo, 8. Flat No. B03, Chandak égmpp?;i:: :ETHH?PL:?JEE -r:] rl':-la alwlllzlrgdlrgf‘:jer?cri {nat anr!ualls.-au:l_n - -~ B L
E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016 liquidator, as registered with the | Comerstons, David S Barretto Road, Upper | |  [By registenad past of hisimes cbjection supported a) Basic and Diuted 4.3 1424 341 45 16.64 3.6
Notice is hereby given fo the general public that, pursuant to the Insalvency and Bankruptcy Code Board Worll, Mumbai, Maharashira, 400018, ;ﬂdﬁl H-ilﬁﬁ‘:llusﬁl:i‘"rti ::T;Tﬁlc?rreljjlgqehgé;t?: :i ROTES: x
H01G raad with 1BBI [Liguidation Process) Regulations, 2018, tha Liquidatar on recammendatian af E-mail Id: caakhilahuja@gemail com Direcior, Weslem Region- Directosate ||, Everest.| |1 Tha above i an axtract of the delailed format of Audied Financial Besults for the guarber and year anded 31" March, 2026 filed with the Stock
SCC hereby offers for asssgnment of "Mot Readily readzable Assets (NRRA) |2 Right to pursue 10 (Add d - 1o be used 1 C T— AL i Floor, 100 Marine Drive _l.-l-.u?l:-ai--i!:-::ill.'l:'_ Exohange under Regulation- 33 of tha SEBI (Lisfing ObBgations and Disclosurs Requrements) Reguiabons, 2015, The full format of Audited
fincuding but not imited to the right to recover and rght 1o reatze) the avoidance application beanng ; ISR SE IR 0 DRI TR AN bl bl & a"ft?pll £ e Financial Resuiss for the quarter and year ended 31" March 2026 are available on the websites of the Stock Exchanges (www.bseindla.com
1A 386 of 20200 & 1A 778 of 2020 & it related |85, pending Defore Han'lde NCLT, under Ragulatsan carrespondence wilh ihe liquidator | Mavent Resiructuring Services LLP applicant company at s registerad afiice at the and www nseindia.com} and {he company's websits [waw. shivalikbimetals.com).
378 af the Insofvency and EE"HUF'EEEE{IEIITI -ﬂr_l_ﬂljlﬂ I:'Uq_lﬂdﬂ[‘DF'ETUEEE_S:I HE'Jl_rﬂmﬂﬁ.EmEﬂf':ﬂ_E E'H?ﬁ- P'H"_EhSE'E| Park. New Delni-110017 ain:'is‘f rf‘ri”;';;aanhﬁ:ﬁ'“': (3 B G 2. The Board of Directors 8t their mesting hield on 18" May, 2026 have recommended a fing! dividend of Rs.2"- per aquiy share of the facs value of
Insoivency and Bankruptcy:Gode, 2016 (*Code”).on "3 is where is, 85 15 witat is; whalbver thers i5 E-mail |0 liq.radcodesan@gmall.com \Warld, Gat No. 242, Hisss No. 1 Digha Aurcd Rs.2i- each, sublect ta the approval of the sharehalders in the ensuing Annual General Meeting. With this, the total dividend for the year
E'_f'[jw"m"'l m_su;ufstrl:-am | il P foir the 1 of NRRA o 11, |Last date for submission of claims |14.06.2026 1 Mumbaé City, Mumbai, Maharashira—400708 (including imerm drvidand of Rs, 2.00 per aquety share paid during the year} is Rs. 4- per share,
A EEE&"T ﬁfli;ﬂiLE}ﬁ t:?fj‘;: o3 ilt:ase:n;r:d ; ‘:ﬁf‘.'ir;:ﬁr;?'ﬂﬁ awill:im_'fp Ia||:.!:||1||1|tra[1|r||slujr:j-::35 Motice ig heretiy given that the Mational Company Law Trbunel Mumbal Bench - ' has ardered the st umluﬁ; %ﬂg EEI;:_"' Eﬂd 4. The above financial results were raviewed by the Audit Committes and approved by the Board of Directoss of the Company at thelr respeciive
- . ¥ ! 1 1 : vy 4 ' comméndemen] alligusdalion of IPa 2he Tradeo Deesan Private Limited on 15052026 nineira LHmas : | T bty =, - " =~ i A i
related W's, under Regulaton 374 read with Regulaton 32 of insolvency and Bankruolcy Board of | | Tha stakehalders of Shri Tradco Deesan Private Limited are haraty called upon fa submit Sheir claims e 18,05 2028 S IEEIL. Tn;tn’;flﬂl; ?:ﬁill:l::lhzfe::ﬂh 2026. The Stabutory Audions . of the Company have camied out the audi of the resulfs and hawve expressed an
India (Liguidation Pracess) Regulations. 2016 with proof on or bafore 14,08 2026, 1o the Sgukdatr at the eddress mentianed ageinst itsm No 1D Plae - Murmk e IMH) e sttt . ik : ' Eor and on Bahalf of Board of Directors
The assignrmeant of HRRA (.2, Right b pursue, insliding bud ned limited (o the dghd o recaver and right Tha firancial craditors shell submit their claimes with proof by alectronic means anly: 81 other creditars ' e L DIN - 99180217 Sl
to resalize) the avaidance application & its refated W's, 15 on “as |s where k5" basis and “as |s whatlg | | ™aysubmiihe clalms wilh lhe proafin person, by past ary eiecianic means., ' T N.5. Ghumman
and without any recourse™ biasis including alights and interests accruing from the afocementioned | | 17 Sase @ SEakishaller Sous nal submil s s furing e Fdalon pracess, e oI sonmtes Place : Solan Chairmian
dpjjl"ia'l"_.ﬂs 5],1.':1 al Sl r ||rr'|u .._..\,.r|.|,:r.':-1-|_. L1 5 UI;H'I.\_.:' FESIRITG FII!:I,.-I.‘!ﬁ!p UTEET 1] ||$I.:"|l|:'l'l.\_.!|' M Datﬂld : 1&u5-!nzﬁ m“_ﬂ-ﬂﬂuzﬂ-ﬁz

The sald P peneinn For dispocilon = WEhout any kind of warranties and Inclemrities

The defails of Didding for the asssgrement of NRRA, (L. Right io pursus, including but niod imitad o fhe
foghl ko mecoer ard nght to realiza) e anoldanca appacation & is relaled 105 B2 stated in e talhs
befow, The sama shall take place through the online e-auction service provider, Bank Assed Auction
Hetwork (BAANKNET) (formerly eB¥ray) va the wehsite Wit ps:/baanknel, com/

Subsmizsion of Ft-auurr'.'iE= Foems, Affidavits
Deciaration alc

i e From 1905 2026 to 03.06.2026

Document InspecHn From 1305, 2026 to 02.06.2026

Lasi Date far Submission of EMD 0305 3026 by 0500 FM,

BLOCK-A

Diate: 05,06, 2026, Teme; 11:00 AM to
1130 AM (Wilh &n unfimitad
gxtenzion of o Ming)

Date and Time of E-Auclion

E-Auction
Parliculars Reserve EMD | Incremental
Price | Amount Value
BLOCK A {Assignment of Avoidance Application)
Assignment of NARA e Right 1o pursue | . :
(inchuding but not limited 1o the right to recover 100,000 § 10000~ | 100,000~

and right to reaize) the avoidance application & redated 18's, panding in the matter of P5L
Lid beefore the Hon'bie NCLT bearing |4 388 of 2020, 1A 778 of 2020 & relatad Interiocutary
Applications as per Reguiation 374 of IBB (Liguidation Process) Reguiations, 2016:)

The assignment of NRRA réquires ihal in addition fo the amoun! of final bid, a share of
50% of the fofal proceeds realized or recovered from the avoidance application shall
be shared with fhe members of the SCC after deducling the liligation cost within &
pariod of 15 days of aclval realization.

VERY IMPORTANT:
The suction retates to assignment of NERA (e, Right to pursee, includng but not imited o the right
b e oniar A d right Io readee) the avoidanca appscation bearing W 338 af 2020, 1A 778 of 2020 5 ils
related 185, The final bid price (oblained atter conclusion of the E-Awction) (s the uplront amot
which needs o be paid by the successtul bidder upfront in additon to the mandatory share of 30% of
thi tedal proceeds sealied roem the avoslancs ap pication ard 25 ostaled 1S with Bhe members of the
500 atterdeducting the Ifigation cost
It is-hereby expressly clanfiag, declsred, and nolifiad o all parlicipating members/Taddars that the
pesand auction is being conductad solely for the purpese of delemmining the increment inthe updront
arnant 1o be contributad by the swccessful bidder.
It is furibar stipulated, agread,. and made an assantal comdian of this ascion 1hal {ha successhul
bedcder, in addition to payrment of the fimal uptront amount; shall be mandatoriy and irrevocably bound
toshare S0% i Fifty Percend) of tha total proceeds realed /raceived from the avoidance appéication
arud il refaled &S with the mambars of (ha 5CC, Swech shasing shall be done &ter dedisclion al
lifigation expenses/costs.
Parficipation in the auction shall be deemed to consbituta an uncond@ional, irrevocable, and binding
assand by each biddor to the afaresaid condilian, and evary participant exprassly acknawiadoos hal
this obgation to share proceeds forms an integral and material term of the auction process,
Dacyments shall be submittad to the aucton portal in b format prescrbed in the Auctan Ddcament
Gt ar banore 03,06, 2026 The b foern, 2000 wilh celailed rms & candilions & the compiste E-
ducton- process, can be cownloaded. from the - website Ritps:/ibbi.baankrst comizauction-
ithithame,
The intending bidders are requered 1o deposit the Ezmest Maoney Depesit (EMD) amount on BaankMet
through Wallet, If & bidder is subsequently found to b ineligile, the EMD submitied shall stand
farfaited
Irerested appllcants may reter to the compiete E-Auction Process Information Cocument
containang detaks with respect to the e-auction Bid Applicatian Form, Daclaration and Undertakings,
DAlar Forms, and Tarms and Condilions relafing Lo the assignmant of awaidance application & s
related 18, The infending bidders, peior to submiting ihedr bid, should make thelr independent
Inquaries
Thie Sisteess il Biddar St ba roguired B pey s cnlive amdaisil within 30 [Ehirty) diys of e dabs al
isgue of LONin & single/musiple tranchels) payment afier adjusting the EMD amaunt already paid.
The succassiyl biddar can make the payment after 30 days (hut nat [ater than B days tram the date
of iszue of LON with interest at the rate of 12%. However, i is pertinent b0 menton that such a
payment pericd may be exiended by the Sakeholder Congufiation Commities in its meeding as per
Reguitstion 31401 1),
Fer any further detalls, you may write to the undersigned -at
pelliguidatipni@maventresiructuring com or contact af +9F-83101 877035,

Date: 18.05.2026
Place: Dethi

Sdr-

Mavent Restruciaring Services LLP

Liguidator in the matier of PSL LIMITED

IEBI Reg. Na. - IBELTPE-154/TPA-3/2023-24,50058

Email: pslliguidation@mavenirestruciuring.com

AFA Valid Upto: 31.12,2026

Registerad Address: B Block. 376, Panchshend Park. Mew Dobhi-110097

Dafe: 19,00, 2026
Placa: Mumbai

Bankripicy Board of India {Irsobeency Besokition Process for Conporafe Parsans) Reguiationes, 201E,

shall bedeamad toba submisted urdersechion 38 -

Akhil Aluga

Liguiidatar

In tha matter of Shri Tradco Deesan Private Limited

BB Reg, Mo, IEBUPA-001IP-P-OR20T22020-2021113213

AFAValld Up to: 31-12-2026

Exmiail: b Iradeadesani@gmsl com, caakbdahujaiomal com
Registared Address: Floor No. 8. Fiat No, 803, Chandsk Comarsiana,
Dianid & Bamretio Road, Waril, Mumbai, Mahamshira 4000748
Communbeation Address! Mavant Resiructuring Servicas LLP

23768, Panchses Par, Meaw Delhi-10017

SALE NOTICE
JOISTER INFOSERVE PRIVATE LIMITED (UNDER CIRP)

Resolution Professional (RP): Mrs. GARIMA DIGGIWAL
RP's Address: 91, Moji Colony, Malviya Nagar, Jaipur, Rajasthan-302017
Email ID- cirp joisterinfo@gmail com , Contact No. +31-9636655600

E -AUCTION - SALE OF ASSETS UNDER IBC, 2016
Date and Time of E-auction: 02.06.2026 at 11.00 AM IST to 1:00 PM IST
(With unlimited extension of 3 minutes each)
Last date for submission of EMD 30.05.2026, by 5:00 PM IST
Molice i herety given for Sale of BMW Motor Vehicle of Mis Joister Infoserve Private
Limited {m CIRP) under Regulation 29 of Insolvency and Bankruptoy Board of India
[Insolvency Resoiulion Process ior Corporate Persons Reguiations, 2016, E-Auction will
be conducted on “AS IS WHERE 15, AS IS WHAT IS, WHATEVER THERE IS AND NO
RECOURSE BASIZ" by the RP appointad by the Honhle Mational Company Law
Tribunad, Jaipur Bench vide Order dated 21st May, 2024, The sale will-be done by he
undersigned throtahthe e-auction platiorm ktps:nelaucbon avetiontiger na

g, Kasad Reserve EMD | incremental Bid
b, Price Amount Amount
& 1 5ale of Mokor Viehicle owned by Joister Infoserve Private Limited [Under CIRP)
| Date and Time nJAu:tlu_qr June EEI}EE at '1I:[!||3_ AM, ln:r_‘_l.'i]l} PM
Sale of Motor Vehicls (BMW 3200 (LCH| 940000/ | 940001~ |The incremental
Diesel Fortfolio) under Insolvency and| (INR Mine (INR | Bid amount shall
Bankruptcy Board of India (Insclvency| LakhFory | Minely | be Rs. 50000
Resolulion Process for Corporale| Thousand Four | per bid
Persans) Regulations, 2016 | any) Thousand |
_|Location; Thane, Mumbai only) |
Particulars Last Date
 Last gate for submession of Eligibility Decumients 23.05.2026
Declaration of Qualified budder 2706 2026
Last date for Inspection of assat 29,05, 2026
Last data for Submlssion of EMD 30.05.2026
~ E-Auction Date (2.06.2026

MNotes to Auction Process:

1. Interested-applicants may refer fo the *E= AUCTION PROCESS DOCUMENT containing
detasts of terms and conditions of oaling E-Auckon and ather detalls uploaded an the e-
auction plathorm i.e. hitps:inctauction. auctiontiger, nel

2. The Fesolution Professional has right ko accept or cancel or extend or madify etc any terms
and condifions of E-Auction (or) the BP can cancel E-Auction for) any item of E-Auction at
any tme: Shi has right teredect any of the bd withoul gving any reasohs:

3. The Interestad bidder shall not be ebgible 1o submit a bad if helshalil fails to meaal the
eligibility oriteria a5 set out in section 284 ofthe Code (a5 amended from time ta ime),

4, The interested bidders, poor b submitting iheir bid, should make their independent
enquiries regarding the assets. tite of assats, dubes [ taxes | other changes pavable, ifany,
and nspact the assals at thes own expanss and salisfy hemsalves

B, The sale shall be subject io the provisions of Insolvency and Bankniptey Code, 2018 and
regulations meds thersunder

Contact person on behalf-of E- Auction agency (e-Procurement Technologies Limited -

Auction Tiger) Mr, Maulk Shrirmal, Emal 10 - maulik.shimali@avctiontigernet o

Suppori@auctiontiger.nal, Mobile Mo, §1735 28727 or 9265562618 sl

Garima Diggiwal

Resolution Professianal, In the matler of —

Joigter Infoserve Private Limited (Under CIRP)

Regn Mo.: [BBUIPA-001/IP-P-02018/2020-2021/131538
Email id ; cirp.joistennfod@gmail.com

Date : 197057 2026
Place: Jaipur
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L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

@ L&T Finance

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY

The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
CONDITION" by way of “PUBLIC AUCTION" for recovery of its dues and further interest, charges and costs etc.

Reserve Date and

Name Secured Property Loan Physical Earnest Secured Date of
of Borrower Address Account |Possession Money Debt Price [Inspection Time of
and Number(s)| taken |Deposit 10% (In%) Auction
Co-Borrower or more of
: RP (In%)

1. Regencyy All the piece and parcel of the Property'H02470300 17th Rs. As per Rs. On 05/06/2026
Coal And Energy |Address: Shop No.8, Admeasuring 17.28/ 921062548 | February | 4,70,850/ Demand 47,08,500/ |29/05/2026 from
(Through Its Sq.Mtr. (Carpet) And Built Up Area Of|/H1758921 2025 Notice dated from 10.00' 11:00 A.M
Directors Kartik |20.74 Sg. Mtr. On The Ground Floor In The|072012193 08-11-2024 A.M to TO
Vasani & Reema |Building 'Le Palazzo' Constructed On The|5/H024703 Total 530P.M | 12:00 PM
Vasani) Plot Of Land Bearing C.S.No.4/519 Of|009210625 outstanding with prior
2. Kartik Vasani | Malabar & Cumballa Hill Division Which| 48L dues is Rs. appointme
3. Reema Vasani |Portion Was Bearing Former C.S. No. 39,42,290.55/- nt.

7/519, 8/519, And 10/519 Of The Malabar As On Date

& Cumballa Hill Division) And 04/11/2024

Admeasuring 2911.37 Sq.Mtrs. (Subject

The Right Of Way In Favor Of The

Adjoining Plot Owners And 20' Wide Strip

Of Land) In The Registration District And
| Sub-District Of Mumbai City | | .

TERMS AND CONDITIONS OF PUBLIC AUCTION

1. The E-auction Sale is being conducted online by the Authorised Officer through the website https://sarfaesi.auctiontiger.net/EPROC/ under the
provisions of SARFAESI Act with the aid and through public e-E-auction mode.

2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset/s mentioned above will be sold on
“AS IS WHERE IS” BASIS & “AS IS WHATITIS” CONDITION.

3. For participating in the public E-auction, intending purchasers/bidders will have to submit the details of payment of refundable Earnest Money Deposit
of 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or
before 04/06/2026 till 6:00 P.M

4. The EMD of all other bidders who did not succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction. The
EMD will not carry any interest.

5. The successful purchaser/bidder shall deposit the 25 % (inclusive of EMD) of his/its offer by way of by way of D.D./P. O favoring “L&T Finance Limited”
payable at Mumbai on or before 18:00 hours on 05/06/2026 i.e., day of e-auction or on the next working day i.e., 06/06/2026, which deposit will have to
confirmed by L&T Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount i.e., 75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirmation of sale ofimmovable property or such extended period as per provisions of law.

6. For inspection of property or more information, the prospective bidders may contact the authorised officer i.e. Mr. Vikas Singh Contact No.
8669189048 and Dilip Mishra Contact No. 7575021496 L&T Finance Ltd, Office: Brindavan Building, Plot No. 177, Kalina, CST Road, Near
Mercedes Showroom, SantaCruz (East), Mumbai - 400 098, At any stage of the E-auction, the Authorised Officer may accept/reject/modify/cancel
the bid/offer or post-pone the E-auction without assigning any reason thereof and without any prior notice.

8. Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. thatis required to be paid in order to
get the property conveyed/delivered in his/her/its favour as per the applicable law

9. The Borrower/Guarantors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 (6) of the Security Interest
(Enforcement) Rules, about the holding of above-mentioned public E-auction sale.

10. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned above before
the said E-auction date failing which the L&T Finance Ltd shall sale the property as per the provisions laid down in the SARFAESI ACT,2002.

11. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) /public at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.

Sd/-
Authorized Officer
For L&T Finance Limited

Date: 19.05.2026
Place: Mumbai
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TRENT LIMITED
Registered Office: Bombay House, 24 Homi Mody Street,
Mumbai, Maharashtra, 400001
NOTICE is hereby given that the certificate[s] for the undermentioned securities of
the Company has/have been lost/misplaced and the holder[s] of the said securities/
applicant[s] has/have applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such
claim with the Company at its Registered Office within 15 days from this date, else
the Company will proceed to issue duplicate certificate[s] without further intimation.

No. of
Securities

Kind of Securities
and face value

Name[s] of holder[s]
[and Jt. holder][s], if any]
HARI SHANKAR
BHARGAVA

Distinctive number[s]

Equity

Face Value Rs.1/- 880 1138741 - 1139620

Place: Delhi
Date: 18-05-2026

Namel[s] of holder(s] / Applicant]s]:
HARI SHANKAR BHARGAVA
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Maharashtra State Electricity Distribution Co. Ltd.
The Superintending Engineer, Maharashtra State Electricity Dist. Co. Ltd , “Vidyut Bhavan”,
Manor Road , At & Post Palghar, Dist. Palghar- 401404 invites the E-tender for the works of
hiring of vehicle under Palghar Small Circle .

E-TENDER NOTICE

Sr Tender Tender Description Last Date
No No. cost of
(in lakhs) Submission
1 |SE/PLG/TECH/ 20 Transportation of Company's materials of 5 MT| 22.05.2026
MTL TRANS/ package [Annual Contract] at various sites under
2026-27/T-02 Palghar Circle

The E-Tender document is available online on MSEDCL website (https://etender.
mahadiscom.in/eatApp) While submitting the E-Tender, please attach the receipts of Tender
price and EMD paid in E-BG/demand draft in favor of MSEDCL, Palghar. For more
information, please visit to above website. Contact Person: Executive Engineer (Adm), Tel
No. 9028154130/ Email- sepalghar.msedcl@gmail.com

Superintending Engineer, MSEDCL Palghar Small Circle

ANNOUNCEMENT TO THE SHAREHOLDERS OF

SHAH FOODS LIMITED

(“SFL’/ “TARGET COMPANY”/ “TC”) (Corporate Identification No. L27200GJ1982PLC005071)
Registered Office: 301, Sarthik Square, Nr. Shapath - 3, S. G. Highway, Bodakdev,
Ahmedabad - 380054, Gujarat, India;

Phone No.: +91-6355582651; Email id: shahfoods.ahmedabad@gmail.com; Website: www.shahfoods.co.in
This Advertisement is being issued by Navigant Corporate Advisors Limited, on behalf of Mr. Ankit Jalan (Acquirer-1) and Mr. Anuj
Jalan (Acquirer-2) (Acquirer-1 and Acquirer-2 hereinafter collectively referred to as the "Acquirers") along with Jalan Sarees
Private Limited (PAC-1), Ritu Jalan (PAC-2), Daivik Jalan (PAC-3), Prachi Jalan (PAC-4), Ankit Jalan HUF (PAC-5), Anuj Jalan HUF
(PAC-6) and Radhika Jalan (PAC-7) (PAC-1, PAC-2, PAC-3, PAC-4, PAC-5, PAC-6 and PAC-7 hereinafter collectively referred to
as the "PACs") in respect of Open Offer (“Offer”) for the acquisition up to 60,61,900 Equity Shares of Rs. 10/- each representing
26.00% of the existing equity and voting share capital of the Target Company. The Offer Opening Public Announcement pursuant to
Detailed Public Statement (“DPS”) and the Public Announcement (“PA”) made by the Acquirers have appeared in Financial
Express - English Daily (all editions); Jansatta - Hindi Daily (all editions); Pratahkaal - Marathi Daily (Mumbai edition) on 12" May,
2026.

1. Acquirers have completed the dispatch of the Physical Letter of Offer on 05" May, 2026 to such shareholders whose email
addresses were not registered with Target Company pursuant to regulation 18(2) of the Securities and Exchange Board of
India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended (“SEBI (SAST) Regulations”)

2. ltis reiterated that copy of the LOF is also available on the website of Securities and Exchange Board of India (SEBI),
www.sebi.gov.in and also on the website of Manager to the Offer, www.navigantcorp.com.

3. Shareholders who have not received the Letter of Offer can tender the shares in accordance with procedure described in
clause 9.15 on 37 of Letter of Offer, which is reproduced as below:

Procedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer:

Persons who have acquired equity shares but whose names do not appear in the register of members of the Target Company on the

Identified date, or those who have not received the letter of offer, may also participate in this Offer. A shareholder may participate in

the Offer by approaching their broker and tender Equity shares in the Open Offer as per the procedure mentioned in this Letter of

Offer or in the Form of Acceptance-cum-Acknowledgement. The Letter of Offer along with Form of Acceptance-cum-

Acknowledgement will be dispatched to all the eligible shareholders of the Target Company as on the Identified date. In case of non-

receipt of the Letter of Offer, such eligible shareholders of the Target Company may download the same from the SEBI website

(www.sebi.gov.in) or BSE website (www.bseindia.com) or Merchant Banker website (www.navigantcorp.com) or obtain a copy

of the same from the Registrar to the Offer on providing suitable documentary evidence of holding of the Equity shares of the Target

Company. Alternatively in case of non-receipt of the Letter of Offer, shareholders holding shares may participate in the Offer by

providing their application in plain paper in writing signed by all shareholder, stating name, address, number of shares held, client Id

number, DP name, DP ID number, number of shares tendered and other relevant documents such as physical share certificates

and Form SH-4 in case of shares being held in physical form. Such Shareholders have to ensure that their order is entered in the
electronic platform to be made available by the BSE before the closure of the Offer.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and

LOF.

MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS AND PACs

NAVIGANT CORPORATE ADVISORS LIMITED
804, Meadows, Sahar Plaza Complex, J B Nagar, Andheri Kurla Road, Andheri East, Mumbai - 400059.
TelNo. +912241204837/49735078

W W |Emailid: navigant@navigantcorp.com
Navigant Website: www.navigantcorp.com

Reinventing Business

SEBI Registration No: INM000012243
Contact person: Mr. Sarthak Vijlani

Place: Mumbai
Date: May 18, 2026
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